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New Delhi, dated the 15th .i^ril,1994

Hon'ble Sh, B,N .aiouridiy al, Wfemfcer^

Hon'ble 3h.B,S, Hegde, Membe r{J uiici al)

Shri Snagwan Memghani

S/o 3h, Murij Mai R/o £-191,
Kalkaji, New Gel hi

(None fhe ^plicant )

5U.

1./^plic ant

1, . Secy .Govt.jpf India, Ministry of
Uxiban Qevslopraent, Nirman 3hawan,N/D.elhi

2. The Qirector General o-f Works, CPVO,
Nirm an Bh av/an, New De1hi .

The Supdt .Hnginee r, PI© GircJe No ,111 (OA)
13 th Fl^)or, M30 Building, I.P .Estate,
New Delhi . .

3 .

4. The £x .Engine er,P WO (da) Dn vn .No .27(Pa)'
8th Floor,MSO Building, I.P.Estate,
New D5lhi-'

. .Be sp-ondents

(By ••^Uvocate Shri M^has? Panikar )

• ORI£A(OA/iiL)

(Hon'ble Sh , B .N .fliouQiiyal, Msmber(A))
I

This is one of the case^ fixed -Sm: peremptorily^

final hearing. Ehough this case has been c filed out twice,

none is present on behalf of the appli cant. As this is a<k-^

case of 1989^ A/fe proceed to dispose it of on the

basis of the pleadings and submissions made by the counsel

.for the respondents.

2. The- applicant was appointed as LiXI, in GP'/D



r-v

on 24.7.1971. He was promoted to the post of UlX. and worked

in CPYD) till 16.3.1983. He applied for the post of ^<;countant,

through proper channel in the office of the ITDC. Limited

and was offered, appointment vide corporation letter dated

18 , 2.1983 and joined duties as .^countant in the pay scale

of Pu 4 25-800 w.e.f, 17.3.1983 without any break in service.

According to him, his technical resignation was accepted,

by the Executive Engineer on 16.3 .1983 . The applicant was

declared eligible for confirmation to the post of LOG;-vide

circu3jar dated 18.3.1983 of the respondents, his name was

included (Ann .B) He is aggrieved that the respondents have not

confirmed him as L.D.C, ,

3, In the counter filed by the i-e spondents, it is stated

that since the applicant has resigned from the department in his

oi '̂jn interest and not in public inteiest^^ was not entitled

for any benefit. He did not revert back after completion of

tvD years aM-the case for confirmation cannot be considered. Ve

find consicferable substance in this argument

4. art from the merits of the case, the application

is barred by limitation- as he has filed in /^^gust, 1989 against

the impugned ord"^rs dated 25.9.85 and 17.2.1986. The 0 .A- is,

therefore, dismissed. I^b costs.

(n.S.Hfegde) (B,-N,Dhoundiy al)
Mem be r {J) mb e r (tC)
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